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Her'ble, Mr., Justice aK.haon, V.G,

{ By Yon'ble Mr, Justize o.K,Uhaon, V.C.)

The Fayment of Jages suthority hos condenec
the delay for filing of the sprnlication by the

workman. Frcceedinmgs are still continmuing before

v ‘ that atthority, The Railucy Administpaticn, the

e, arriicent, feelibmg afgrieved a@;gn&t the order
&-condonkdjthe delay, hence this arplication.

2. - This is a pre-=mature applicoticne Final

order hzs 'still to be passed., The Final orcer may

k.. in favour of against the applicant, If a final

orcer |18 passed agsinst the a plic.nt on merits,

it will be oren t it tc challenge tLhe order of

the prescirbed authority condoning the delay s well.
& 3. I do not consider it a fit co- éa ab—tPris 4»1_“

F y stege, Uit ol U, e

4 o ihe applica t;on is rejected summarily,
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